CENTRAL AODMINISTRATIVE TRIBUNAL,ALLAHABAD BENCH,

ALLAHABAD,
0.4, Ne,926/92
Shri Gaj Raj ons eee Mpplicant
Vs ,
Unien of India & Others ees Respendents

mqngmﬁgl SONQ Pra?»ad. JalM o

(By Hen, Mr,.S.N.Prasad, J.M.)

The applicant has filed this applicatisn under
sectien 19 of the Administrative Tribumal's Act, 1985,

2. The main grievance ef the applicant appears te be
that he isined the Bailways as s easual labeur &n 6-12-85,
He cempleted 120 days and thus he became MRCL (Menthly
rated casual labeur) duly pretected under Rule 2516 ef |
the Indian Railways Establishment Manual, Thereafter the
applicant werked during 26-8-86 te 18-10-86 and was
alse issued casual labeur card Ne,172692 duly issued

by respendent Ne.,2 and verified by P}u.l}, Karvi, en
26-3=1991 (Annexure A-I ef secend cempilatien).

Fer issue ef fresh casual labeur card sanctien ef Chief
Persennel Officer was necessary and accerdingly the

applicant was alse issued fresh casual labeur card,

3. The learned ceunsel fer the applicant uhile
drauingrmy attentien te the centents ef the applicatien
and the papers annexed therete, has urged that the
ceunter-parts ef the applicant whe are junier te him
have been taken back in service after verificatien ef
recerds, but the applicant's case has net baeé

censidered by thes respendent Ne,2 se far, and the
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representatien te this effect is still lying undecided

with the D.R.M., Jhansi, Learned ceunsel fer the applicant
has further urged that if the abevs respresentatien eof the
applicant is decided by the respendent ﬁ-.z in accerdance
with the extant rules & requlatiens, this may ge a leng way
in substantially redressing the grievance of the

applicant, Theugh the applicant has alleged that his
juniers have been taken back in empleyment by the
respondcnts/there is n‘ material en recerds te substantiate
this, Hewever, te verify the veracity ef the allegatiens
of the applicent it weuld be expedient that the matter

is investigated by the respendent Ne.2 and in case the

abs ve allegatinna of the applicant are feund te be cerrect,
then, there sheuld be ne hesitatien en the part ef the
respendent Ne.2 te redress the grievance ef tha’applicant
lgs mentisned in his representatiuz},tkﬂ %)”/ Oxfank v -

4, Having censidered all the facts and circumstances

ef the case and all the aspects ef the matter, I find it
expedient that the ends ef justice weuld be ssrved,

if the respendent Ne,2 (Divisiemal Railuay Manager,

Centrel Railwyay, Jhansi) is directed te decide the abeve
representatien of the applicant dated 2-1-1931 (Annexurawllx
after making necessary verificatiens, by reasened and
speaking erder in accerdance with extant rules, regulatiens
and erders ef the Rly, Beard in this regard, within a
peried of tue months frem the date ef ths receipt ef the
cepy of this judgment; and I erder accerdingly, It is

made clear that in case if the absve representatisn ef

the applicant dated 2-1-1991 (Annexure-I11) is net readily
available with the respendent Hu.%}a cepy theresf may be
fur nished by the applicant te the respendent Ne.2 te

enable him te decide the same a8 directed abeve, within

the aferesaid specified peried of tue menths,
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56 The applicatien ef the applicant is dispesed ef

as abeve, at admissien stage, witheut any erder as te
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cests,

Dated: 4-8-02, Allahabad,




